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AS per airection of the
Hon'ble Vice Chaiman dated .
24,8.93, the matter is kaken
up from Sine-dia list. Fixed
for Final Hearing on
Issue notices % the parties
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Tribunals Order: .o . Dated:23.02.l§i 5

Shri P. Sﬁ( larayanan, counsel
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. Q%ij,MyL&¢,Sgtppa2:with Shri Bhatkar,

cunsel for the respondents..
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Shri Sethna states that the seniority \\\
A

list has~been modifiéd'apd.the applicant

(w‘uxw\tJQ'ZQés ﬂiw'grievance MOV, In this
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background Shr%) §R§n?éranayanan states

that he wantgy)t®#o weeks time to seek
instructions as to whether he would

be in a position to withdraw the

application, in view of the latest
position.
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